


STATUS REPORT FILED BY THE 4THRESPONDENT MUNICIPALIry

I, P.Sankar, S/o.S.Palani Hindu, aged about 53 years, working as the Municipal

Commissioner incharge, Vaniyambadi Municipality, Thirupattur District., do

hereby solemnly affirm and sincerely state as follows;

1. I am the 4th Respondent herein and as such, I am well acquainted with the

facts and circumstances of the case. I am swearing this affidavit on the basis of

the records available in the office of this Respondent'

2. I have carefully gone through the affidavit filed by the petitioner in support of

his above writ petition and I hereby stoutly deny all the allegations put forth

therein as false and erroneous, except those that are specifically and expressly

admitted hereunder.

1.It is submitted that the petitioner herein had filed the above Public Interest

litigation praying ;

7.To catt for the records pertaining to Swachh Bharat Mission Solid Waste
Management in Vaniyambadi Municipality and consequently direct the
first Respondent to inspect the 6 micro composting centres set up in the
Vaniyambadi Municipality and file a detailed report within the time frame
fixed by this Hon'ble Tribunal.

2. To direct the respondents to comply the SWM Rules specified,
Environment Acts, and Directions of this Hon'ble Tribunal strictly and
thereafter consider either to continue functioning those 6 micro
composting centre for effectivg furthQr or to find a different location
implementation of Swachh Bharat Mitsion -, SWM ensuring the MCCs

were free from pollution and non hazardous to the atm.osphere.
3. Any other relief which this Hon'ble Tribunal may deem fit and proper in

the facts and circumstances of the case."

2.It is submitted that the total solid waste generated in the 4th Respondent

Municipality is 33 Metric Ton/ Day. It is necessary to state that the generated

waste is collected door to door. This Respondent has now opted the most

effective steps for the disposal of the waste generated in the Municipality and
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had taken necessary efforts to educate and make awareness to the public for

segregation of the waste at the source. Hence the collected waste at the door

steps are almost segregated. This Respondent had further setup necessary

infrastructures for processing of the same after obtaining authorisation from the

Tamilnadu Pollution Control Board.

3. It is submitted that out of the 33 MT of waste generated per day, wet waste

are to a quality of 1BMT. The said waste are taken to the nearest Micro compost

yards and the same is converted to manure. It is necessary to state that there

are about 6 Micro Compost yards in the limits of this Respondent. The said 6

micro compost yards were put with the authorisation of the Tamilnadu Pollution

Control Board.

4. It is necessary to state that the Micro compost yards have a maximum

handling capacity of 4 MT/ day, each. Though the total wet waste produced is

18 MT, this Respondent had built 6 Micro compost yards, wherein the waste

generated are equally distributed among the 6 yards and processed.

5.It is submitted that the recyclable waste generated are collected and the wet

waste are processed in the said Micro compost yards, the recyclable waste are

sold and the employees are paid with the same, the E- waste are sent to TES-

AMM Pvt Ltd., the non-recyclable waste, which are combustable, is sent to the

Cement factory at Ariyalur

6.With respect to the existing waste, it is submitted that the old Dump site is

located at S.F.No.75l1B of Valayampattu Village, Thirupattur District. The total

quantity of legacy waste was quantified, at the above location,at 32,050 m3 in

an area of 3.50 Acres as assessed by the Anna Univgrsity,Chennai. The said

legacy wastes are removed by Bio Mining process which will retrieve the land,
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